
RATIFIED MINUTES OF MEETING No.l9l16 OF NORIVIS COMMITTEE-I OES-I SECTIOI\)
HELD ON 22.12.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

(iii) It may also be noted that Shri Parveen Sharma, DDG has since been transferred from
DGFT to Department of Commerce. Hence all applications/representations/reply to the
Deficiency letters etc. may be sent to Shri Darshan Singh, Additional DGFT and
Chairman, NC-I or to Shri Haradhan Das, FTDO, DES-I Section. Their email addresses

are: darshan.sinsh@.nic.in & haradhan.das@nic.in/nc1.deft@nic.in. All firms are also

requested to mail/send their present valid email addresses so that correspondences can be

made through email only.

The meeting No. 19116 of the Norms Committee (NC-I) for the licensing year 2015-2016 was held

on 22.12.2015 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwaril.A 476 23063321 DH!′ U.B.

2. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh.Haradhan Das′ F「DO 404 23061562 Ext.265 DGFT′ U.B.

I -The Committee considered the individual cases of the ooendo of this meetino oenerated throuoh the
online svstem of NlC.The decision token thereon are os under:-
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i p".i.ir;; ifl. C"rrnftt.. noi.a that the firm has been asked to turnish a certificate from the duly, authorized i

I lofncer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said 
I

I lgoo0s are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate itsl

I ll*fi.r decision for the necessary document. The Committee also noted that M/s GE Indian Industrial Private Ltd. 
I
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The Comlnittee further noted that the f1111l Vide its letter dated 30.01.2015 has submitted a reply but has, nOt
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10.2015 and flnal reminder on 14.12.2015 to mrnish essential certiflCate and decidCd tO aWait reply.

is defelTed to 02.02.2016.
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issued an AA No.3110060945 dated 30.10.2013 for supply ofgoods in connectiOn with petroleunl operations.●    ●●  ,  ^: __ム ^_^`^ハ ^_^_^1^F

In this regard,the f1111l was requested to produce an Essentiality Certiflcate issued by the Directorate Gcneral of

Hydrocarbons.The COnllnittee noticed that the f1111l has produced the requisite certiflcate issued by the Directorate__  _    。    ■  ●■ 1 ●1__■ 4L:^_^^:`:^^ .■
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reminder to the fillll. Accordingly, a letter was iSSued to flrm on 02.01.2015 asking them tO mnlish requisite

DGHC CertiflCate as its supply is to ONGC,Mumbai under deemed export category.

The Committee mrther nOted that the fllili vide its letter dated 30.01.2015 has subnlitted a reply but has,not

itted the requisite certiflcate.The Conlmittee noted that letter dated ll.09 2015 has been sent tO the flnn to
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earher decision of productiOn of the requisite certiflcate and anOther reminder has been Sent tO the f1111l on

20.10.2015 and flnalreminder on 14.12.2015 to mrnish essential certiflcate and decided to aWait reply.

is defelTed to 02.02.2016.
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Decision:The Committee noted that the fll11l has not replied to C&PC deflciency letter sent directly to the飾

On 01.07.2015 followed by E》 GFT reminder on ll.09.2015,flnal reminder dated 20.10.2015 and also within 15

time given to them.Therefore,the Committee decided to rtteCt the application with direction to pay the

icable custom duty with interest for EODC.

RA may take further necessary action accordingly'

No/Date:19/80-

lParty Name: NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

10733011

12.2015

15
No.:33/8/80-ALC2/2013
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Decision: The Committee noted that DHI comments dated 11.10.2013 have been received. NC
the firm is making supply against invalidation letter of EPCG and the matter has been referred to

14ft reminder has been sent to EPCG Divisi on on26.10.2015 to furnish comments on the same.

is deferred to 02.02.2016.
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Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

icer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required forpetroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its
lier decision for the necessary document. The Committee also noted that IWs GE Indian Industrial Private Ltd.

was issued an AA No. 3l 10060945 dated 30.10.2013 for supply of goods in connection with petroleum operations.
In this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General of
Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by the Directorate

of Hydrocarbons on 04.02.2014. The Committee decided that this position should be mentioned in the

reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite
DGHC Certificate as its supply is to ONGC, Assam under deemed export category.
The Committee further noted that the firm has submitted representations for certain Advance Authorization
requesting that they may be granted waiver from submission of the requisite certificate. The Committee also noted
that these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,

Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply.

iCasc is defcred to 02.02.2016.

Case No.:14/15/80‐ ALC2/2013

: The Committee noted that C&PC was reminded on 02.01.2015 for the comments followed by

23.07.2015 and anothernders on 20.03.2015,18.05.2015 and D.O Letter iom Chairman to JS,C&PC on

r has been sent to C&PC on 23.10.2015 to expedite comments.

is defelTed to 02.02.2016.

HQ File

:01/80/050/00292/AM14/

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

icer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its

decision for the necessary document. The Committee also noted that IWs GE Indian Industrial Private Ltd.

was issued an AA No. 3l 10060945 dated 30.10.2013 for supply of goods in connection with petroleum operations.

In this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General of
Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by the Directorate

*kffit'nnN DAS3 Foreign Trade Development Officer
Directorate General of Foreign Trade

Departmenl of Commerce
Udyog Bhawan, New Delhi

Party Name: AUTOMAT
IRRIGATION PVT LTD.

Lic.No/Date:0510362949

20.08.2013

File 10353884
16/AM14/ 13.05.2013

No/Date:19/80‐

15

12.2015

:01/80/050/00270/AM14/
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ittee decided that this position should I

reminder to the f,rm. Accordingly, a letter was issued to firm on 02.01'2015 asking them

be mentioned in the

to furnish requisite

is defelTed to 02.02.2016.
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fD..ilid; Th. corr*i,,.. noted that the firm has been asked to furnish a certificate from the duly authorized

lofhce, of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

l*ooA, *. required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its

llurti.. decision for the n...rrury document. The Committee also noted that IWs GE Indian Industrial Private Ltd'

i*u, ir.,r.d an AA No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations'

1r, ,f,i, regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General of

igrOro.ul;orr. th" Colnlnittee noticed that the firm has produced the requisite certificate issued by the Directorate

iC"n".ut of Hydrocarbons on O4.OZ.2O!4. The Committee decided that this position should be mentioned in the

ireminder to the frm. Accordingly, a letter was issued to firm on 02.01'2015 asking them to furnish requisite

IOCUC Certificate as its supply is to ONGC, Assam under deemed export category.

ln " Co*rittee further noted that the firm has submitted representations for certain Advance Authorization

lr.qu.rting that they may be granted waiver from submission of the requisite certificate' The Committee also noted

l,nut tt 
"r.-r"presentations 

were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,

io/o R"u.ru., Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply'

icase is deferred to 02.02.2016.

LTD(FORMERLY BAKER OIL 122.12.2015

RLA File Lic.No/Date:0310751272

126.09.2013:01/80/050/00364/AM14/

Case No.:21/18/80‐ ALC2/2013

DRDO for comments on

17.10.2015 and 08.12.2015

Mcet No/Date:19/80‐

LTD(FORMERLY BAKER OIL

10
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Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its

decision for the necessary document. The Committee also noted that IWs GE Indian Industrial Private Ltd.

issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in ion with peffoleum

冨   報翼“

Paty Name:BOTIL OIL
T00LS INDIA PVT ALC2/2015

22.12.2015
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Revenuc,Ministry of Financc and reminder has been sent to PC‐ VI on 19。
10.2015 to expedite reply.

No.:46/15/80…ALC2/2013 Name:BOTIL OIL No/Date:19/80-

INDIA PVT

No.:34/18/80‐ALC2/2013 Name:LARSEN&
LIMITED

lc certificate as its supply is to oNGC, Assam under deemed export category.

Committee further noted that the firm has submitted representations for certain Advance Authorization

esting that they may be granted waiver iom submission ofthe requisite certiflcate.The Conlmittec also noted

these representations were forwarded to POliCy VI Section ofthe DGFT for taking up the matter with TRU,

comments and decided to await comments.

is defelTed to 02.02.2016.



In this regard,the flrFn was requested to produce an Essentiality Certiflcate issued by the Directorate

I of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by the
Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to
furnish requisite DGHC Certificate as its supply is to ONGC, Assam under deemed export category.

Committee further noted that the firm has submitted representations for certain Advance Authorization
ing that they may be granted waiver from submission of the requisite certificate. The Committee also noted

these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,
D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply.
is defelTed to 02.02.2016.

Case No。 :31/18/80‐ALC2/2013 Paty Name:GE INDIA
INDUSTRIAL PRIVATE
LIMITED

Mcet No/Date:19/80-

1浙lttI扁 瞬瓢ふI
Decision: The committee noted that DHI vide UO No.3 (91/13-TSW (B) dated 31.08.2015 has informed that

the firm has submitted reply dated 03.08.2015, however, it has not provided information as called for in
deficiency letter dated 02.07.2014 followed by Reminder on 23.10.2015 and final reminder on 08.12.2015.

NC decided to give another 15 days time to furnish complete reply to the deficiency letter dated 02.07.2014

immediately. The firm has submitted essentiality certificate from DGHC as its supply is to Reliance Industries,

i under deemed export category.

is deferred to 02.02.2016.

ALC2/2015
122.12.2015

Party Name: ZENITH
PRECISION PVT LTD.,

Meet No/Date:19/80‐

ALC2/2015
22.12.2015

HQ File:01/80/050/00497/AM14/
:07/24/040/00248/AM14/

Decision: The Committee noted that the firm has not replied to MSME deficiency letter sent directly to the firm
30.07.2015 followed by reminder on I1.09.2015, final reminder dated 20.10.2015 and also within l5days time

iven to them. Therefore, the Committee decided to reject the application with direction to pay the applicable

duty with interest for EODC.
may take further necessary action accordingly.

B鵬 品泥5υ∞醐 Amy 彫 刷 :α∞η
yAM″ Date:02.02.2016

ision: The Committee noted that the reply dated 06.04.2015 has been sent to MSME on 21.04.2015

llowed by reminder on 23.10.2015 and decided to remind MSME to expedite the comments.

is deferred to 02.02.2016.

RLA Flle

:32/21/040/00141/AM14/

Lic.No/Datei3210070400

28.11.2013

Lic.No/Date:0710099453

07.11.2013

Case No。 :44/3/80‐ ALC2/2014 Party Name: DYNAMATIC
TECHNOLOGIES LIMITED,

Mcet No/Date:19/80‐

Lic.No/Date:0710099970

126.11.2013

Case No.:14/21ノ 80‐ ALC2/2013
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Flle 110060945
1/83/040/00126/AM14/

File

ALC2/2015
22.12.2015



ion:¶he committee decided to ratitt the n0111lS baSed upon Written recOnlmendation by DEIT宙
de their

UO Note No.17(26)/2015¨IPHW dated 20.H.2015(copy tO be sentto RA and f11111).

may take action accordinglY.

Party Name: BOTIL OIL
T00LSINDIA PVT

Meet No/Date:19/80-

ALC2/2015

LTD(FORMERLY BAKER OIL
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――一一一―              a certiflCate■ om the duly authOrized
Declslom:The Committee noted that the f1111l has been asked tO hmish l

offlcer of Directorate General of HydrocarbOns,Ministw of Petroleulln and Natural Gas to the effect that the said

)ds are required for petroleum OperatiOns vide letter dated 20.06.2014.The COnlmittee decided tO reiterate its

lier decislon for the necessary document.The ConIInittec alsO noted that V1/s GE Indian lndustrial Private Ltd.

issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum

ltions.In this regard,the f1111l WaS requCSted tO produce an Essentiality Certiflcate issued by the Directorate‐   ● ●      ・ ・  __ユ :‐ ^^`^:^^、 .^力 Lヽ '■■0
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Iodcedthithe imhasproducedJ he requisite certiflCate issued by theof Hydrocarbons.The Committee l

ate General of HydrocarbOns on 04.02.2014. The ComΠ
littee deCided that thiS poSition should be

in the reminder to the f11111.Accordingly,a letter was iSSued tO f11111 0n 02.01.2015 asking thenl to

hmish rcquisite DGHC Certiflcate as its supply is t0 0NCC,Assam under deemed eXport category.

The Committec hrther noted that the flrln has submitted representations for certain Advancc Authorization

esting that they may be granted waiver iom submission ofthe requisite certiflcate.The Committec also noted

these representations were forwarded to PoliCy VI Section ofthe DGFT for taking up the matter with TRU,

D/o Revenue,Ministry of Finance and reminder has been sent to PC‐
VI on 19。 10。2015 to expedite reply.

Case is deferred to 02.02.2016.

Mcet No/Date:19/80‐

ALC2/2015
22.12.2015

Lic.No/Date:0710101865

03.02.2014

lDecision: The Committee noted that the firm's reply dated
I

lfollowed by reminders dated 19.03.2015, 24.06.2015 and

HQ File
Defer

:01/80/050/00074/AM16/
:02.02.2016

: The Committee noted that the firm and RA have been reminded to send hard copy of the application

2g.07.2015;11.09.2015 and 08.12.2015 and decided to send another reminder to them to send hard copy of the

ication immediately.
is deferred to 02.02.2016.

18.12.2014 has been sent to MSME on

11.09.2015 for comments and decided

02.01.2015

to issuc a
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22.12.2015

iCase No.:21/7/80… ALC2/2014 Party Name: DYNAMATIC
ITECHNOLOGIES LIMITED,

Date:02.02.2016

Case No.:3/4ノ80-ALC2/2015 Party Name: FREEDOM
OPTHALMIC PRIVATE
LIMITED,

Mcet No/Date:19/80‐

Lic.No/Date:0410156914

08.04.2014

No.:22/21/80‐ALC2/2013

File

5/

is deferred to 02.02.2016.
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ion: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its
ier decision for the necessary document. The Committee also noted that M/s GE Indian Industrial Private Ltd.

issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum
ions. In this regard, the frm was requested to produce an Essentiality Certificate issued by the Directorate

of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by the
General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to

RLA Filc

:03/95/040/00038/AM15/

Case No.:2/10/80‐ ALC2/2014

:01/80/050/00198/AM15/

PaロリName:LARSEN&
TOUBRO LIMITED ALC2/2015

22.12.2015

Lic.No/Date103 10781 699

15.05.2014 Date:02.02.2016

: The Committee noted that the hrm's reply dated I 9. I I .2015 has been sent to DHI on 14.12.2015 for
.Case is deferred to 02.02.2016.

Case No.:1/9/81-ALC2/2015

20 HQ File

卜01/81/050/00190/AM16/ :34/24/040/00028/AM15/

R棚 :Ъtti盤凛『 λ嵩 :。11.ぬ
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On hぉ b∝n"“ b MSME on%■ 22∝ 5116.12.2015 for

Meet No/Date:19/80-

ALC2/2015

卜
.No/DtteЮ410158680

113.06.2014

Defer
Dare:O2.02.2016

has been sent to E)HI on 21.12.2015 for

22.12.2015

:01/80/050/00607/AM15/

Lic.No/Date:3410040452

14.08.2014

The Committee noted that firm's application has been sent to C&PC on 13.03.2015 followed by

requisite DGHC Certificate as its supply is to ONGC, Assam under deemed export category.
Committee further noted that the firm has submitted representations for certain Advance Authorization

that they may be granted waiver from submission of the requisite certificate. The Committee also noted
these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,
Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply.
is defered to 02.02.2016.

No/Date:19/80‐

File

No.:7/25/80‐ ALC2/2014 Name:StINRISE
(lNDIA)LTD

16



decided to remind C&PC

to expedite comments.

expedite comments'

Case No■ 27ノ 19お 0‐ALC22014 1:li:Nama SPRAYTEC~~|)1::,〕
らlllltCl%80‐

ision:The Conlmittee noted that MSME vide their UO Note No.30(193)/2014-ME dated 23.01.2015

deflciency in the f11lll's application and decided to send it again to the f1111l tO irnish reply(Copy tO be scnt

the firm). Case is deferred to 02.02.2016'

Ｆ
Ｉ
Ｌ
Ｆ
Ｉ
Ｉ

:01/80/050/00462/AM15/      1:UD/Z4/U4U′ Uυ Z′ ′′AIV■ ■υ′       iVノ .■ V●´V`1              1
-一一―

Decision:The Committee noted thatthe frm has not replied to the DHI deflciency letter dated 16.H.2015 sent

tO thenl on 03.12.2015 and decided to send renlinder to the r1111lt0 1b『
nish reply.Case is defelTed to 02.02.2016.

is deferred to 02.02.2016.

Name:KAMAR No/Date:19/80‐

PVT LTD, .AICZIZOIS

12.2015

Casc iS deferred to 02.02.2016.

No.:2/22/80‐ ALC2/2014 Namel CARL ZEISS No/Date:19/80-

15

一 一 一 ― ― 一 一 一 一
~―

一 一 一
二 _____一 一 一 一

~一
一 一 一 一 一 一 一

~=~~■ ~~     lent tO C&PC On 30.01.2015 for

The CoIIImittee noted that application of the frm has been s

folloWed by reminder on 18.05.2015, 23.06.2015, DO letter iom Charlnan to JS, C&PC On_ ●  ●● ●   ・   _ __^ι L^_“ ^_:^Л 。'●ハρρァ
prЮnts loHowcu υy lし nHHuv・ V“ “

も扇 7:葛 d■ .12.201J and decidedtoヽ Suc anOther remmdertO C&PC.2015 fol10wed by reminder on 23.1

is deferred to 02.02.2016.

12.2015

No.:28/19/80‐ALC2/2014 Namei VOITH HYDRO No/Date:19/80-

ATE LIMITED 15

12.2015

Lic.No/Date:0310788243

Lic.No/Date:0510391512



Case No.:17/19/80‐ ALC2/2014 Parり Name:IND‐ SPHINX
PRECIS10N LTD.,

28

Mcct No/Datc:19/80¨

1器島掲5υ00451ハMl夕 1現危刷iυ00056ハMl夕
ion: The Committee noted that the firm's application has been sent to MSME on 21.11.2014

and 23.10.2015 and 08.12.2015followed by reminder on 19.03.2015, 24.06.2015, 11.09.2015
nts.Case is defelTed to 02.02.2016.

:01/80/050/00443/AM15/

Decision: The Committee noted that the firm has been asked to furnish a certificate fiom the duly authorized

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its

decision for the necessary document. The Committee also noted that M/s GE Indian Industrial Private Ltd.

29
was issued an AA No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum

ions. In this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate

of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by the

irectorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

ioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to

furnish requisite DGHC Certificate as its supply is to ONGC, Assam under deemed export category.

Committee further noted that the firm has submitted representations for certain Advance Authorization

ing that they may be granted waiver from submission of the requisite certificate. The Committee also noted

these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,

D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply.
is deferred to 02.02.2016.

Lic No/Date:2210015101

10.10.2014

お

お

30 HQ File

:01/80/050/00458/AM15/

Lic.No/Date:5610004450 Defer

Date:02.02.201621.10.2014

Mcet No/Date:19/80-

IALC2/2015

ision: The Committee noted that the firm has not replied to the deficiency letter sent directly by C&PC vide

No.46011/103/2011-PC―II dated 31.08.2015 followed by D(〕 FT renlinder to the frm on 20.10.2105 and

final reminder on 08. 12.2015 and decided to given another I 5 days time to the firm to furnish reply.

ALC2/2015
22.12.2015

Datc:02.022016

Case No.:9/19/80-ALC2/2014

ICase No.:24/19/80‐ALC2/2014 Paty NameiSHAKTIPUMPS
(INDIA)LTD., ALC2/2015

22.12.2015

:56/24/040/00042/AM15/

Case No.:10/22/80‐ ALC2/2014 Partv Name:STERICAT
GUTSTRINGS PVT.LTD

22.12.2015

Lic.No/Date:0510391866

05.11.2014 Date:02.02.2016

is defelTed to 02.02.2016.

Namel BOTIL OIL
NDIA PVT

TD(FORMERLY BAKER OIL

File

No/Date:19/80-

File File

9



Case No.:11/25/80‐ ALC2/2014 Par″ Name:DYNAMATIC
‐TECHNOLOGIES LIMITED,

Mcet No/Date:19/80‐

Lic.No/Date10710106920

10.11.2014
HQ File

:01/80/050/00611/AM15/

[U.airi*t ifre Committee noted that the MSME representative has informed that the firm

i*-irt detailed calculations from the firm directly and decided to send final reminder to the
I

lreouisite information immediately failing which the application will be rejected with direction

lapplicable 
custom duty with ir,...tr. C"t it dtft

has been asked to

firm to furnish the

. to the firm to PaY

Pa●y Name:POLY MEDICURE Mcet No/Date:19/80-

LTD. ALC2/2015
22.12.2015

HQ Flle RLA File

:05/24/040/00359/AM15/

t-i..t'lolOut.,05l039l954 lDefer
12.11.2014 Date:02.02.2016

ion: The Committee noted that firm's additional reply dated 16.11.2015 has been senttO C&PC On

1.12.2015 for comments.Case is deferred to 02.02.2016.

Mcet No/Date:19/80-

ALC2/2015
122.12.2015

Lic.No/Date:0510391973

:05/24/040/00367/AM15/ 13.11.2014

Decision: The Committee noted that firm's additional reply dated 16.11.2015 has been sent to C&PC on

1.12.2015 for comments.Casc is deferred to 02.02.2016.

Decision:The Committee noted that the fl1111's application has been sent tO C&PC On 13.01.2015 followcd by a

rerninder dated 1 9.03.2015 and 18.05.2015;DO letter iom Chaiman to JS,C&PC On 23.07.2015f01lowed by

inder on 23.10.2015,08.12.2015 and decided await comments from c&PC.

is deferred to 02.02.2016.

Case No.:32/22/80‐ ALC2/2014

Pa■y Name:POLY MEDICURE

:01/80/050/00514/AM15/

Case No.:37/22ノ 80¨ ALC2/2014 Pa“y Name:BIO― TECH
VISION CARE PVT.LTD

Mcet No/Date:19/80‐

Case No.:15/22/80‐ AI」C2/2014 Party Name: VITROMED

:01/80/050/00496/AM15/ :05/24/040/00371/AM15/

Mcet No/Date:19/80-

ALC2/2015
22.12.2015

ILic.No/Date:0510392133

125.11.2014

The Committee noted that the firm's application has been sent to C&PC on

inder dated 30.03.2015;25.06.2015;DO letter■ onl Chaillllan to JS,C&PC on

on 20.10.2015,08.12.2015 and decided await conlments'om C&PC.

is defelTed to 02.02.2016.

15.01.2015 followed by

23.07.2015 followed by

F                ED 臨
10

15

12.2015

No.:33/22/80‐ALC2/2014

File

File



lzz.rz.zots

1鷺ち刷iOЮ0370/AM15/ 囲ma“
Ю
"2132

Decision: The Committee noted that the firm's application has been sent to C&PC on

reminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&PC on

reminder on 20.10.2015, 08.12.2015 and decided await comments from C&PC.
is deferred to 02.02.2016.

Case No.:19ノ 22ノ80‐ ALC2/2014

The Committee noted that the firm's application has been sent to C&PC on

dated 30.03.2015;25.06.2015;D01etter iom Chail11.an to JS,C&PC on

on 20.10.2015,08.12.2015 and decided await comments from C&PC.

is defelTed to 02.02.2016.

15.01.2015 followed by

23.07.2015 followed by

15.01.2015 followed by

23.07.2015 followed by

Ｆ

Ｉ

Ｌ

ぼ

―

―

卜01/80/050/00504/AM15/ :05/24/040/00382/AM15/

: The Committee noted that the firm's reply dated30.07.2015 has been sent to C&PC on 06.08.2015

additional rcply dated 30.09.2015 also sent to CdttPC on 09.10.2015 to mmish cOnlments and decided to

ind C&PC to cxpedite comments.Case is deferred to 02.02.2016.

1鷺ユ収ξ…… …  障会鼎,

1器品掲5υ00,07Amy l職ち糀υ00377Am夕

P冨りName:VITROMED
ALC2/2015
22.12.2015

Lic.No/Datc:0510392134

25.11.2014 Date:02.02.2016

Pa=y Name:MOTHERSON
SUMISYSTEMS LTD., ALC2/2015

22.12.2015

Case No.:26/22/80-ALC2/2014 Party Name: POLY MEDICURE
LTD. ALC2/2015

22.12.2015

Lic.No/Date:0510392135

125.11.2014

Ｆ
‐
‐
‐４‐
‐
‐
‐

Decision: The Commiuee noted that firm's additional reply dated 16.11.2015 has been sent to C&PC on

1.12.2015 for cominents.Case is deferred to 02.02.2016.

Mcet No/Date:19/80‐

ALC2/2015
22.12.2015

HQ File

:01/80/050/00616/AM15/

Lic.No/Date10310791484

27.11.2014

DecisiOn: The Committee noted that the firm's application has been sent to DRDO on 17.03.2015 followed by

reminder on28.07.2015; I1.09.2015; 20.10.2015 and 08.12.2015 and decided to issue another reminder to DRDO

expedite comments. Case is deferred to 02.02.2016.

Case No.:16/25/80-ALC2/2014 Party Name: LARSEN &
TOUBRO LIMITED

:03/95/040/00665/AM15/

Party Name: STERLITE
ITECHNOLOGIES LTD.

Flle

1/80/050/00497/AM15/

No/1Date:19/80‐

THCARE

No/Date:19/80-

No/Date:19/80-

澁 藻岬 :::

No.:1/25/80‐ ALC2/2014

驚鸞瓢:l繋∬∬i



Decision:The Committee noted that the f11111's application has been sent to DEIT On 27.02.2015 fol10wed by

renlinder on 30.06.2015, 27.07.2015; 11.09.2015; 20.10.2015 and 08.12.2015 and decided to isSuc another

inder to the DEIT to expedite comments.

is deferred to 02.02.2016.

Case~Nま iZb′ 17/81‐ALC2/2014 1Par″ Name:BANCO

:01/81/050/00575/AM15/

Lic.No/Date:3410040807

17.12.2014

: The Committee noted that the firm's application

Case is defened to 02.02-2016.

has been sent tO MSME on 18.12.2015 for

Mcet No/Date:19/80‐

ALC2/2015
22.12.2015

RLA Filc

:34/24/040/00236/AM15/

Lic.No/Date:3410040816

18.12.2014

Meet No/Date:19/80‐

Case No.:13/25/80-ALC2/2014 Party Name: NETAFIM
IRRIGATION INDIA PVT.LTD.

「
: The Committee noted that C&PC has sent deficiency letter to the firm directly on 01.07.2015 to

ish reply. The firm has not replied to the DGFT reminder sent on 11.09.2015 20.10.2015 and final reminder

d 08.12.2015 and decided to reject the case with direction to the firm to pay applicable custom duty with

interest for EODC.

RA may take further necessary action accordingly.

Paty Name:NETAFIM
IRRIGAT10N INDIA PVT.LTD.

賭ぢ器
α鉾ぬ
“
面Ь

Decision:The Committee noted that C&PC has sent deflciency letter to the flrln directly on 01.07.2015 to

mmish reply.The f1111l haS nOt replied to the DGFT renlinder sent on ll.09.201520.10.2015 and flnal reminder

08.12.2015 and decided to reject the case with direction to the firm to pay applicable custom duty with
interest for EODC.
RA may take further necessary action accordingly.

Meet No/Date:19/80-

ALC2/2015
22.12.2015

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME on 17.09.2015)

to them on 20.10.2015 followed by reminder on 08.12.2015 and decided to issue final reminder to the firm to

furnish reply failing which the case will be rejected with direction to the firm to pay applicable custom duty with

interest. Case is deferred to 02.02.2016.

Pa●y Name:ZENITH
PRECIS10N PVT LTD.,

Meet No/Datel1 9/80-

ALC2/2015

Case No。 :14/25/80‐ALC2/2014 Mcet No/Date:19/80-

Case No.:9/10/80‐ ALC2/2015 Party Name: ZENITH
PRECIS10N PVT LTD.,

lzz.tz.zots

IHQ File lru-e rite

12

lLic.NolDate:07 l0 I 0740 I Defer

nnRffi((ons
E?,:1il 

j:{:.?."J,"$"T,:t""i:;:
Deoartment of Cor' r'^:re
Uiiog bh""an' New Delht

File

File:01/80/050/00614/AM15/
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Decision : The Committee noted that the firm has not replied to the deficiency (raised by MSME on

17.09.2015) sent to them on 20.10.2015 followed by reminder on 08.12.2015 and decided to issue final reminder

to the firm to furnish reply failing which the case will be rejected with direction to the firm to pay applicable

duty with interest. Case is deferred to 02.02.2016.

~~ICaSeNo.:10ノ
1010-ALC2/2015

臓鞣
¨

跳ち刷:υ0034″AMly

Lic.No/Date:0710107794

12.03.2015

Decision : The Committee noted that the flm has not replicd to the derlciency(raiSed by MSME on

17.09.2015)senttO them on 20.10.2015 followed by reminder on 08.12.2015 and decided to issue rlnal renlinder

the firm to furnish reply failing which the case will be rejected with direction to the firm to pay applicable

dury with interest. Case is defened to 02.02.2016.

~~ICaSeNo。
:30/4/80‐ ALC2/2015 Party Name: VULCAN Meet No/Date:19/80-

INDUSTRIAL ENGINEERING

49

tfii.ton: TI* C"rr-l-* d","tlt 
"f 

.r*fb.*i"g pt".."
land the weight of import and export items as was asked for DHI and decided to issue final reminder to the firm to

lnrrnistr reply immediately failing which the case will be rejected with direction to the firm to pay applicable

lcustom duty with interest. Case is defened to 02.02.2016.

RLA File

:04/24/040/00314/AM15/

: The Committee noted that the firm has not replied to the deficiency
rm directly on 05.10.2015 followed by reminder on 03.12.2015 and decided to

fumish reply failing which the case will be rejected with direction to the firm
interest for EODC.Casc is defered to 02.02.2016.

Party Name:SPIROTECH HEAT
EXCHANGERS PVToLTD.

Decision:The Committee decided to rati～ the n0111ls based upon recommendation of DIPP宙 dc ID Note No.

12/132/2015-TSW/51 dated 22.12.2015 as under:‐

l. Net weights of export items at Sl. No. I (Condenser Coils) & 2 (Evaporator Coils) may be

95.674 MT & 141.759 MT respectively.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1,2 &3.
Quantity of import item at Sl. No. I may be allowed as 1.01 Kgs./Kg. content in the export products at Sl.

No.1&2 asperSION C‐ 1175。
4.Quantity Of import item at Sl.No.2 may be a1lowed l.02 as Kgs./Kg.content in the export products at Sl.

(raised by DEIT) letter sent to
issue final reminder to the firm
to pay applicable custom duty

２

３

P額りName:ZENITH
PRECIS10N PVT LTD.,

ALC2/2015
22.12.2015

:01/80/050/00101/AM16/

Case No.:27/4/80‐ ALC2/2015 Pa“y Namei ZTT INDIA
PRIVATE LIMITED

Lic.No/Date:0410160430

:01/80/050/00098/AM16/ 22.04.2015

Lic,NoノDate:0510393957
24.04.2015

No. I & 2 as per SION C-l175.

No.:28/4/80‐ ALC2/2015 No/Date:19/80-

5

15

File:01/80/050/000991AM16/

:01/80/050/00207/AM16/ :07/24/040/00450/AM15/



Quantity of imPort item at Sl. No'

RA may take further necessary action accordingly'

Quan“ty bFimpO■ ■em at Sl.No.
No.1&2 taking clue'om SION

HQ File

:01/80/050/00267/AM16/

1.02 as Kgs./Kg.content in the export products at Sl.

upto 0.5 % of FOB value of exports as per SION C-

町

3 may be a110Wed

C-1175.

4 may be a110Wed

Ｄ
歳

・
２０

ｉｃｈ‐６．‐‐帥
‐ｏｎ肺
ＤＨ
ｐｌｙ

Ｆ
‐

‐

‐５３
‐

‐

‐

Ｆ
‐

‐

‐５４
‐

‐

‐

Meet No/Date:19/80‐

HQ 1le:o1/80/050/00082/AM16/

Party Name: AZAD
ENGINEERING PRIVATE
LIMITED

RLA File

:09/24/040/00010/AM16/

t-i"Nolout.,09l006l984 lDefer
Date:02.02.2016

D.at.ir"i Tl* corr*in.. noted that the firm has not replied to the deficiency (raised by DHI on 16'11'2015)

letter sent to them on 03.12.2015 and decided to send final reminder to the firm to furnish reply failing which the

wll be rlected Wtth direc● on to the frm to pay appHcable custom duty with interest.

Case is defered to 02.02.2016.

|:iSell°

・

:17ノi3ノ

80-A:LCil11: Meet No/Date:19/80-

ALC2/2015

lzz.tz.zots

RLA File

:09/24/040/00103/AM16/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by

letter sent to them on 03.12.2015 and decided to send final reminder to the firm to furnish
MSME on 15.11.2015)
reply failing which the

will be reieCted with direction to the arln tO pay applicable custom duty with interest.

is defelTed to 02.02.2016.

lr-i.Nolout.:04 I o I 60603

case No.:11/4/80-ALC2/2015 Paty Name:DUCTMASTER
INDIA PVT.LTD,

:07/24/040/00474/AM15/

ALC2/2015
22.12.2015

Lic.No/Date:0710108127

30.04.2015

LIMITED

:01/80/050/00276/AM16/

Lic.No/Date:0910062058

22.05.2015

Case No.:5/10/80-ALC2/2015 Par″ Name:BHARAT HEAVY
ELECTRICALS LIMITED

Meet No/η Date:19/80-

回

14

Defer

No.:6/13/80-ALC2/2015 Name AZAD No/Date:19/80-

15

15

File

/80/050/00256/AM16/

is defelTed to 02.02.2016.

No.:2`/13ノ 80‐ALC2/2015 No/Date:19/80‐

12.2015

5
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Decision: The Committee noted that the firm's additional reply dated 06.11.2015 has been sent to DHI on

.12.2015 for examination and comments. Case is deferred to 02.02.2016.

Meet No/Date:19/80‐

ALC2/2015
122.12.2015

RLA File

:05/24/040/00164/AM16/

Decision: The Committee noted that the firm has sought one month's time vide letter date 03.12.2015 to
furnish reply and decided to grant the time sought by the firm to furnish reply. Case is deferred to 02.02.2016.

Pa■y Name:DYNAMATIC Mcet No/Date:19/80-

TECHNOLOGIES LIMITED, ALC2/2015
22.12.2015

RLA Flle

:07/24/040/00119/AM16/

Lic.No/Datc:0710108470 1Defer
.06.07.2015 Datei02.02.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME) letter sent to

on23.lO.20l5 followed by reminder dated08.12.2015 and decided to issue final reminder to the firm to

furnish reply failing which the case will be rejected with direction to the firm to pay applicable custom duty with

Case is defenred to 02.02.2016.

Meet No/Date:19/80-

:01/80/050/00203/AM16/

RLA File

:04/24/040/00086/AM16/

DeCiSiOn: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to

on 23.10.2015 followed by reminder on 08.12.2015 and decided to issue final reminder to the firm to furnish

ly failing which the case will be rejected with direction to the firm to pay applicable custom duty with interest.

is deferred to 02.02.2016.

Paty Name:DEEPEEKA
EXPORTS PVT.LTD.

Decision:The Committee decided to ratitt thC n0111ls baSed upon written recommendation by MSME vide ID

Note No.30(182)/15-ME dated 01.12.2015(copy tO bC Sentto RA and flll11).

may take action accordingly.

Paty Name:ITRON INDIA
PVT.LTD.

Meet No/Datel1 9/80-

B鳶お知ηm6
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter send on

りぞぞ缶【ξDA'
fσボ握轟地婆ピ1矛‖趙

:ξ

de

冨:   激話:ヽ

Case No.:12/13/80‐ ALC2/2015

:01/80/050/00262/AM16/

Pa“y Name:MOTHERSON
SUMISYSTEMS LTD。 ,

Case No.:3/10/80‐ ALC2/2015

:01/80/050/00200/AM16/

Lic.No/Date:0410160771

107.07.2015

Case No。 :23/13/80-ALC2/2015
ALC2/2015
22.12.2015

Case No.:3/13/80-ALC2/2015
ALC2/2015
122.12.2015

15

UdV。9

No。 :6/10/80-ALC2/2015 Name:ALPINE COILS

File

No/Datc:19/80‐

File:01/80/050/00273/AM16/
16/       107.07.2015



Party Name: ITRoN

:05/23/040/00099/AM16/

is deferred to 02.02.2016.

Meet No/Date:19/80‐

ALC2/2015
‐22.12.2015

RLA File Lic.No/Date:0510394836

08.07.2015

Mcet No/Date:19/80‐ us:

ALC2/2015 Deferred

Lic.No/Date:0510394875 Defer

Date:02.02.201613.07.2015

The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter send on

23.lO.2Ol5 followed by reminder on 08.12.2015 and decided to issue final reminder to the firm to furnish reply

failing which the case will be rejected with direction to the firm to pay applicable custom duty with interest'

is deferred to 02.02.2016.

P釘

"Name:ITRON INDIAPVT.LTD.

Lic.No/Date:0510394876HQ File

:01/80/050/00278/AM16/

RLA File

:05/23/040/00100/AM16/

RLA File

:05/23/040/00105/AM16/

Party Name:ITRON INDIA
PVT.LTD.

13.072015

Meet No/Date:19/80-

ALC2/2015

Da"t.i; Th" C".*tttee noted that the firm has not replied to the deficiency (raised by DIPP) letter send on

23.10.2015 followed by reminder on 08.12.2015 and decided to issue final reminder to the firm to furnish reply

failing which the case will be rejected with direction to the firm to pay applicable custom duty with interest'

Case is deferred to 02.02.2016.

122.12.2015

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter send on

3.10.2015 followed by reminder on 08.12.2015 and decided to issue final reminder to the firm to fumish reply

failing which the case will be rejected with direction to the firm to pay applicable custom duty with interest'

is deferred to 02.02.2016.

Mcet No/Date:19/80‐

ALC2/2015
22.12.2015

Case No.:27/13/80-ALC2/2015 Paty Name:ITRON INDIA
PVToLTD

22.12.2015

‐Case No.:2/13/80‐ ALC2/2015

J*ffio-* oo,
Foreign Trade Development Officer
Ulrectorate General sf f6.pin^ Tlreg

Departmen! r,. ...
Udyog Bhaw?n, Ngu; i., ,1;

1

Case No.:22ノ 13/80‐ALC2/2015 Party Name: APAR
INDUSTRIES LIMITED

:03/94/040/00237/AM16/

Lic.No/Date:0310797249

15.07.2015:01/80/050/00272/AM16/

16

jhinder tO the rrm tO mmish reply
10.2015 followed by renlinder on 08.12.2015 and decided to issue flnal

ing whiCh the case will be reieCted with direction to the im to pay applicable custOm duty with interest.

No.:30/13ノ 80‐ALC2/2015
・LTD.

File

1/80/050/00280/AM16/

,cision:The Conllnittee noted that the fli11l haS nOt replied to the deflciency(raiSed by DIPP)letter send on

10.2015 followed by renlinder on 08.12.2015 and decided to issue flnal renlinder to the fl111l to mrnish reply

which the case wnl be tteCted with d■ ection to the arln tO pay apphcable custom duty with interest.

is deferred to 02.02.2016.

File File 10394901

1/80/050/00252/AM16/ 15.07.2015

:01/80/050/00277/AM16/



Decision: The Committee noted that the firm's reply dated 06.11.2015 has been sent to DEIT on 01.12.2016 for
Case is deferred to 02.02.2016.

Mect No/Date:19/80-

ALC2/2015
22.12.2015

1鷺ち慌OЮ009・ハmα
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter send on

3.10.2015 followed by reminder on 08.12.2015 and decided to issue final reminder to the firm to furnish reply

failing which the case will be rejected with direction to the firm to pay applicable custom duty with interest.

is deferred to 02.02.2016.

キ:1)|り:キIC“Ю"°Oy~BttL2Ю2狙 6

Case No.:29/13ノ 80‐ ALC2ノ2015 Party Name: ITRON
PVT LTD.

:01/80/050/00279/AM16/

13aseNo.:1/13ノ

80‐ALC2/2015

Lic.No/Date:0510394942

17.07.2015

The Committee decided to ratiff the norms based upon recommendation of DIPP vide ID Note No.

12/132/2015-TSW/68 dated 22.12.2015 as under:―

Net Fabricated weight of each export item at Sl. No. I ,2 & 3 may be specified as 65 MT.
Word "Relevant" may be prefixed with the description of import items at Sl. No.l & 5 to 8

Quantity of import item at Sl. No. I may be allowed as 138000 Kgs. as 1.0417 Kgs./ Kg. content in the

export products as claimed by the firm.
4. Quantity of import item at S1. No. 2 may be allowed as 24 Nos. on net to net basis. Duty free weight of

this item may be allowed as 28500 Kgs. inclusive of 2.04 % wastage as claimed by the firm.

１

２

３

２

３

Quantity of import item at Sl. No. 3 may be allowed as 27 Nos. on net to net basis. Duty free

this item may be allowed as 3750 Kgs. inclusive of 2.04% wastage as claimed by the firm.

Quantity of import item at Sl. No. 4 may be allowed as 3 Nos. on net to net basis. Duty free

weight of

weight of
this item may be allowed as applied for i.e.90 Kgs. inclusive of 2.04% wastage.

7. Quantities of import items at Sl. No. 5 & 6 may be allowed as 1.0417 Kgs./ Kg. content in the export

products as claimed by the firm.
8. Total quantity of import items at Sl. No. 5 & 6 put together may be restricted as 27000 Kgs.
g. Quantity of import item at Sl. No. 7 may be allowed as 294 Kgs. as I .02 Kgs./ Kg. content in the export

products.
10. import items at Sl. No. 8 & 17 may be deleted as net content of these import items in export products is

Nil.
Quantity of import item at Sl. No.
accountability clause.

9 may be allowed as 18 Nos.(150 Kgs.) on net to net basis with

Importitems at Sl.No.10,H&16

Quantities of import items at Sl.No.
13501くgs.,だ貶1501く gs.respectively.

may be allowed on net to net basis with accountability clause.

12 to l5 may be allowed as applied for i.e.4545 Kgs', 1350

may take further necessary action accordingly.

Meet No/Date:19/80-

ALC2/2015
22.12.2015

Status:
Deferred

finn ors
Fσd9｀̂露!需臀乱∬:::脚 ]●鷺濡F“出冨轟玉IF£邸85:

ALC2/2015
22.12.2015

Case No.:18/13/80-ALC2/2015 Paty Namc:VOITH HYDRO
PRIVATE LIMITED

Date:02.02.2016

17
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『
鼎h卜W Dd‖

Name:ISGEC HITACHI No/Date:19/80-

LIMITED

File:01/80/050/00251/AM16/ File



On 03.12.2015 and decided to issue inal remmder to the frm tO ttmiSh reply failing WhiCh the caSe will be

with direction to the firm to pay applicable custom duty with interest'

is defelTed to 02.02.2016.

1器脇5υ002田ハmσ
t-irNo/Out.,0610038 194 lOefer

Lic.No/Date:0510394992

20.07.2015

1.02 as Kgs./Kg. content in the export product at Sl' No'

1.02 as Kgs./Kg. content in the export product at Sl' No'

1頸
抑

sapffiffiqg
Foreign Trad6DeveloPment Offi cer

Direciorate General of Foreign Trade

DePartment of Commerce
UciYug u,,- "',- I I

ソ80‐ ALC2/2015

70 17.07.2015 Datei02.02.2016

― … … … … … … … … ― … … … ― … … …
… … … … … ― ― ― ― ― ― ― ― ― ―

― ― ― ― ― ― ― ― ― ― ― ― ― ―
¨ ― ― ― ^― ― ― ― ― ― ― ― … … … … … … … … … … … … …

― ― ― ― ―
―

ision:The Committee noted thatthe application ofthe frm haS been SenttO MSME on 21.09.2015 fol10wed

renlinder on 08.12.2015 for conllnents and decided to aWait COmments.

Case is deferred to 02.02.2016.

RLA File

:05/24/040/00180/AM16/

Decision:The Committee decided tO rati″ the n0111ls based upon recommendation of DIPP宙
de ID Note No.

12/132/2015‐ TSW/71 dated 22.12.2015 as underi―

1. Net weights of export items at Sl. No. I (Condenser coils) & 2 (Evaporator coils) may be specified as

95.674 MT & 141.759 MT respectively.

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl' No' 1,2 &3'
3. euantity of import item af St. No. I may be allowid as l.0l Kgs./Kg. content in the export product at Sl' No'

4お :∬冽 蝋 品 ‰ 江創.NQ2m… 洲 ow“

l asper SION C-1175.            _  _
5. Quantity of import item at Sl. No.

I taking clue from SION
6. Quantity of import item at Sl. No.

3 may be allowed
C… 1175.

4 may be allowed upto O.5%of FC)B value of export at Sl.No. l as per

sIoN c-l175.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 5,6 &7 '

euantity of import itim ai St. No. 5 may be allowid as 1.01 Kgs./Kg. content in the export product at Sl. No'
７

８

2 as per SION C‐ 1175.

9.Quantity ofimportitem at Sl.No.6 may be a1lowed l.02 as Kgs./Kgo contcnt in the export product at Sl.No.

2 as per SION C-1175.

10.Quantity of import item at Sl.No,7 may be a1loWed l.02 as Kgs./Kg.content in the export product at Sl.

No.2 taking clue tom SION C-1175.

11.Quantity ofimport item at Sl.No.8 may be alloWed upto O.5%of FOB value of export at Sl.No.2 as per

SION C‐ 1175.

RA may take further necessary action accordingly.

PNEUMATICS(INDIA)
PRIVATE LIMITED

letter sent to them on 03.12.2015 and decided to issue final reminder to the firm to furnish reply failing which the

will be reieCted with direction to the frm to pay applicable custom duty with interest for EODC.

is defelTed to 02.02.2016.

ICase No。 :31/13/80‐ Paty Name:INJECTOPLAST

:06/24/040/00016/AM16/

P霞りName:SPIROTECH HEAT
EXCHANGERS PVT.LTD. ALC2/2015

22.122015

Case No.:7/13ノ 80‐ALC2/2015 Mcet No/Date:19/80

72

18

.LTD

No/Date:19/80¨

File File 10395020

1/80/050/00257/AM16/ 84/AM16/ 1.07.2015

The Committee noted that the firm has not replied to the deficiency (raised by DIPP on 10.11.2015)



CaseNo.:8/13/80-ALC2/2015 leartyName:SPIROTECH lMeetNo/Date:19/80-

Decision: The Committee decided to ratiff the norms based upon recommendation of DIPP vide ID Note No.

12 I I 32 /20 1 5 -TSW76 dated 22.12.20 I 5 as under: -

Advance Authorization may be ratified on repeat basis as per firm's Advance Authorization No.

0910061138 dated 27.10.2014 ratified in Norms Committee Meeting No. l8/80 dated 08/1212015.

RA may take further necessary action accordingly.

Decision: The Committee noted that the application of the firm has been sent to MSME on 02.11.2015 for

examination and comments. However, as the case pertains to DIPP, NC decided to forward the application to

Paty Name:FAIVELEY
TRANSPORT RAIL
TECHNOLOGIES INDIA
LIMITED

for comments. Case is deferred to 02.02.2016.

Ｆ
‐

‐

‐７３
‐

‐

‐

No.:5/13/80-ALC2/2015 Name:HIMACHAL No/Date:19/80‐

TIONS LTD., 12.2015

10395032
.2015

The Committee noted that the firm's application dated 25.06.2015 & 15.10.2015 has been sent to

on 04.11.2015 for examination and comments and decided to send reminder to DEIT to expedite comments.

is deferred to 02.02.2016.

No.:15/13/80-ALC2/2015 Name:MOTHERSON No/Date:19/80‐

SYSTEMS LTD.,
12.2015

No/Date:0510395057
.2015

The Committee noted that the application of the firm has been sent to C&PC on23.09.20l5followed

reminder on 08.12.2015 and decided to remind to through D.O. letter from Chairman to JS, C&PC to expedite

Case is deferred to 02.02.2016

T EXCHANGERS PVT. 5

′TD. 12.2015

10395099
5

The Committee noted that the firm's reply dated 06.1 1.2015 has been sent to DIPP on 01.12.2015 for

Case is deferred to 02.02.2016.

No.:2ノ 10/80-ALC2/2015 Name:FRIZAIR PRIVATE IMcet No/Dttc:19/80‐
15

12.2015

ド
Ⅲ卸1/80/050/001"ハmα

No.:15/16/80‐ALC2/2015 No/Date:19/80‐

:01/80/050/00300/AM16/



呻‥０‐／８０／０５０‐一Ｄｅｃｉｓｉ。ｎ̈
‐‐ｃａｓｅｗｉ‐‐ｂ‐‐Ｃａｓｅｉｓｄｅ‐

Ｆ

‐

‐

‐

７８

‐

‐

‐

HQ File:01/80/050/00293/AM16/

Decision:The Commi■ ee decided to rati″ the n0111ls based upon recommendation of DIPP宙
de lD Note No.

12/132/2015-TSW/79 dated 22.12.2015 as under:―

l.Each export item to contain 3.5 Kgs. of Activated Carbon'

2.Import items at Sl. No. I to 6 may be allowed on net to net basis with accountability clause.

RA may take further necessary action accordingly.

RLA File

:04/24/040/00108/AM16/

Decision: The Committee noted that the application of the firm has been sent to DIPP on 02.11.2015. However,

as the case pertains to MSME, NC decided to forward a copy of the application to them for examination and

s.Case is defered to 02.02.2016.

Parり Name:WHEELS INDIA
LIMITED

B鳶お知型1

RLA File

:04/24/040/00131/AM16/ 蹴鼎α剛∝ω%7彫話022016
Decision: The Committee noted that DHI vide UO No.3 (198)/15-TSW (B) dated 16.12.2015 has raised

ficiency in the firm's application and decided to send it to the firm to furnish reply (copy to be sent to the firm).

is defelTed to 02.02.2016.

Mcet No/Date:19/80‐

ALC2/2015
22.12.2015

臨蕊繭蕗麗篤癬鳳 eR島槙肌∬鷺庸瞥濡∬r乳鵠
=嵐
‖λ鷺総ヂ

Case No.:8/16/80‐ ALC2/2015 Party Name: NIKHTISH
ENTERPRISES

Meet No/Date:19/80‐

Lic.No/Date:3110065604

:01/80/050/00299/AM16/

Case No。 :7/16/80… ALC2/2015 Meet No/Date:19/80‐

:01/80/050/00292/AM16/

Case No。 :6/16/80‐ ALC2/2015

⌒

No.:16/16/80‐ALC2/2015 Name:BHARAT HEAVY No/Date:19/80-

5

5

File

1/83/040/00070/AM16/

No.:14/16ノ 80‐ ALC2/2015 Name:PARKER No/Date:19/80-

INDIA PVT.LTD.

File

Name:LMT(INDIA)PVT

12.2015



'li lcase is deferred to 02.02.2016 __j

I lcr..No.:1/16/80-ALc2trots leurtyNurn"'GARDNER lMeetNo/Date:19/80- lst"tu.,
i i ieenospncE PRANITA letcztzots lDeferred
i I lrruvere LrMrrED, lzz:zzots il""mm@D.fe,
16r l:01/80losO/00286/AML6/ l:07/2a/0a0/0ot76lAut6l lt t.oe.zots lDate:02.02.2016

|F*i.i",'Th"C,,-ffi;il.oN".gqigryr5.MEdatedol.12.2ol5hasraised
I lAenciency in the firm's application and decided to send it to the firm to furnish reply (copy to be sent to the firm).

I lCase is defened to 02.02.2016.

Decision: The Committee noted that the firm and the RA were requested to furnish the hard copy of the

application on 07.12.2015 and decided to issue a reminder to the RA and firm to send 4 sets of application for

ideration of the case. Case is deferred to 02.02.2016.

Case No.:4/16/80‐ ALC2/2513~IPattName:AZAD      IMCetNo/Dtte:19/80‐
ENGINEERING PRIVATE   IALC2/2015

Decision: The Committee noted that the firm and the RA were requested to furnish the hard copy of the

ication on 08.12.2015 and decided to issue a reminder to the RA and firm to send 4 sets of application for

rideration of the case. Case is deferred to 02.02.2016.

FFttmm“l肌F"鰤

湿鉢綱∬こむ
。e

fd鎌畦悩楡ふ
趾踊∬跡

No.:2/16/80-ALC2/2015 Namc:FRIZAIR No/Date:19/80‐

ATE LIMITED

No.:3/16ノ80-ALC2/2015 Name:AZAD No/Date:19/80-

The Committee noted that the firm and the RA were requested to furnish the hard copy of the

on 08.12.2015 and decided to issue a reminder to the RA and firm to send 4 sets of application for

ofthe case.Case is deferred to 02.02.2016.

No.:5ノ 16/80‐ALC2/2015 Name:AZAD No/Date:19/80-

5

File

1/80/050/00290/AM16/

The Committee noted that the firm and the RA were requested to furnish the hard copy of the

on 08.12.2015 and decided to issue a reminder to the RA and firm to send 4 sets of application for

ofthe case.Case is deferred to 02.02.2016.



|

:05/24/040/00305/AM16/

|

:01/80/050/00302/AM16/

DeciSion: The Committee noted that the firm and the RA were requested to

ication on 08.12.2015 and decided to issue a reminder to the RA and firm to

ideration ofthe case.Case is defelTed to 02.02.2016.

Mcet No/Date:19/80-

furnish the hard coPY of the

send 4 sets of apPlication for

furnish the hard copy of the

send 4 sets of application for
Decision: The Committee noted that the firm and the RA were requested to

ication on 08.12.2015 and decided to issue a reminder to the RA and firm to
ideration ofthe case.Case is deferred to 02.02.2016.

Meet No/Date:19/80-

RLA File

:09/24/040/00430/AM16/

@Tz,.iors
Lic.No/Date:0510396006

21.10.2015

Party Name: STERICAT
IGUTSTRINGS PVT.LTD.

:01/80/050/00303/AM16/ :05/24/040/00221/AM16/

Case No.:19/16ノ 80‐ALC2/2015
ENGINEERING PRIVATE ALC2/2015

122.12.2015

:01/80/050/00304/AM16/

Lic.No/Date:0910062807

30.10.2015

hard copy of the

of application for
Decision: The Committee noted that the firm and the

application on 18.12.2015 and decided to issue a reminder

iconsideration ofthe case.Case is defered to 02.02.2016.

RA were requested to furnish the
'to the RA and firm to send 4 sets

ICase No.:1ノ 19ノ80-ALC2/2015 Paty Name:SPIROTECH
HEAT EXCHANGERS PVT.

ion: The Committee noted that the firm and the RA
on 08.12.2015 and decided to issue a reminder to

Mect No/Date:19/80‐

ALC2/2015
22.12.2015

Deferred

were requested to furnish the hard copy of the

the RA and firm to send 4 sets of application for
ofthe case.Case is defelTed to 02.02.2016.

S:.No.555

Case No.A/R-61 M/S.  Unked
Dri‖ ing   丁ools

Ltd.′ Delhi

HQF.No.01/80/050/00397/AM10/DES.: Lic.No.&date

Meeung No.19/16 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009

Date:22.12.2015 Revision of norms

Decision: The Committee noted that the firm has not replied to the final reminder issued to them on

08.12.2015 asking them to submit essentiality certificate from the Directorate General of Hydrocarbons.

Therefore, the Committee decided to reject the case with direction to pay applicable custom duty with interest

for EODC.
RA may take further necessary action accordingly.

饒き,‖i::22      

嘲
Udy09

Ｆ

Ｉ

鷹

Ｆ

Ｉ

Ｉ

No.:18/16ノ 80‐ALC2/2015

File

′TD

File

1/80/050/00377/AM16/



S.No.556

Case No A/R-49 M/s. Larsen

&Toubro ttd.,
Mumbai

HQF No 01/80/050/00245/AMl1/DES: Lic No&date

Meeung No 19/16 RA F No 03/95/040/00712/AM10 0310557677

dt 29 01 2010

Date:22122015 Amendment in quantities / addition of
additional import items

Decision: The Committee noted that the firm has not replied to the final reminder issued to them on

08.12.2015 asking them to submit essentiality certificate from the Directorate General of Hydrocarbons.

Therefore, the Committee decided to reject the case with direction to pay applicable custom duty with interest

for EODC.

RA may take further necessary action accordingly.

S,No.557

Case No A/R-93 M/s. Gas Tech

Engineering

(lndia) Pvt. Ltd.,

Faridabad

HQF No 01/80/050/C10575ノ AM13/DES i Lic No &date

Meelng No 19/16 RA F No 05/23/040/00447/AM13 0510345184

dt 07 02 2013

Date:22122015 Request for revision of norms

Decision: The Committee noted that the firm was asked to submit assembly drawing of "Gas Regeneration

Unit package" (export item) showing use of 3 Nos. of "Horizontal Reciprocating Triplex Plunger Pump

with motor,, (import item No. I t ) as per DIPP Note No. l2l120/20l5-TSW93-A"/R dated l0.l 1.2015. NC decided

to issue final reminder to the firm to fumish the information immediately failing which the case will be rejected with

direction to the firm to pay applicable custom duty with interest for EODC'

Case is deferred to 02.02.2016.

s.No.558

Case No A/R-114 M/s TeChnOweb
Textile Engineering

P Ltd,Mumbai

HQF No 01/80/050/00006/AM 15/DE

SI

Lic No&date

Meeung No 19/16 RA F No 03/95/040/00936/AM14 0310771124

dt 26 12 2013

Date:22122015 Request for revision of norms

n""i.lor" The Committee noted that firm's reply dated 19.10.2015 has been sent to C&PC on 30-10 201

for examination and comments and decided to send reminder to C&PC to expedite comments.

Case is dcferred to 02 02 2016

23



S.No.559

case No A/R-01

Mee■ ng No 19/16

M/s Decon lndia
p:astics  PVt   Ltd′

pune

IoFNo JV8oloso/0000e/AM 1slDES.l Lic No&date

RA F No 31/83/040/00231/AM 14 3110062832

dt 26 02 2014

Date1 22 12 2015 Request for reason of norms

L______―
― ― ― ― ―

L― ___―
― 一 ― ― 一 ― ― ― 一 ―

=~=~~rrr===T       )ntto C&PC On 09 12 2015

Decision:The CommittCC notcd that fl‖‖'S rCply datcd 26 11 2015 has been s(

for examination and comments.

Case is deferred to 02.02.2016.

Deciri,r,r, The Committee noted that the representation ofthe firm for amendment in the description ofone

import item was sent to the C&PC on 27 .03.2015. The C&PC vide its Note No. 4601lr 110612009-PC-ll dated

26.08.2015 have provided the written comments. The Committee also noted that the description of this

import item was amended and recommended by the NC as "Polyester Polylaminate Film (50 Microns +/-

l0%,, in the meeting held on 12.07.201I and a copy of the approved norms was also sent to the CLA.As the

CLA, New Delhi has not replied to the letter sent to them on 21.10.2015 seeking a report from them as to

what action was taken by the CLA on the amended description of import item approved by the committee,

NC decided to modiry the norms based on the recommendation of C&PC vide Note No. 46011/106/2009-

PCJI dated 26.08.2015.

RA may take furthcr necessav action accordingly

S,No.561

Decision:Thc Comnli■ ec notcd that thc rcpresentation ofthe fll11l for amcndment in thc descHption of one

importitem was sentto the C&PC o■ 27 03 2015 The C&PC宙 dc its Note No 460H/106/2009-PC― Π dated

26.08 2015 havc provided the wHttcn commcnts The Committec also notcd that the dcscription of this

import item was amended and recommended by the NC as``Polyester Polylaminate Film(50 Microns+/―

100/0''in the mecting held on 12 07 201l and a copy ofthe approved no‖ :is WaS also sentto thc CLA Asthc

CLA,Ncw Delhi has not rcplied to the lctter sent to thcm on 21 10 2015 seeking a report from them as to

what adion was takcn by the CLA on the amendcd descHption ofimportitcm approvcd by the committee,

24    HttDAS

棚 肥柵 翻朧
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S,No.560

Case No A/R‐ 04 M/s. Poly Medicure

ttd.,

HQF No 01/81/050/00934/AM l1/DES

|

Lic No &date

Meeung No 19/16 RA F No 05/24/040/00428/AMll 0510286557

dt 22 03 2011

Date:22122015 Request for revision of norms

Case No A/R-11 M/s. Poly Medicure

ttd.,

HQF No 01/81/050/00788/AMl1/DE

SI

Lic No&date

Meelng No 19/16 RA F No 05/24/040/00364/AMll 0510283239

dt 04 02 2011

Date:22122015 Request for revision of norms



NC decided to modi″ the n。111ls baSCd on thc rccommcndation of C&PC vide Note No 460 H/106/2009-

PC― II datcd 26 08 2015

RA may take further necessary action accordingly

S.No.562

Decision: The Committee noted that the firm has not replied to the final reminder sent to them on

06.11.2015 and decided to reject the case with direction to the firm to pay applicable custom duty with

interest for EODC.

RA may takc further ncccssav aCtion accordingly

S.No.563

Case No A/R-41 M/S.     CICB
Chemicon Pvt Ltd′

Bangalore

HQF No 01/80/050/00016/AM 14/DE

SI

Lic No&date

Meeting No.19/16 RA F No 07/24/040/00452/AM13 0710093506

dt 01 02 2013

Date:22122015 Request for fixation of norms

Decision: The Committee noted that the DIPP has fumished its written comments vide Note No.

12/108/2015-TSW/41-A/R dated 29 09 2015 The Committcc noted thatthc flrlll has submi● cd a copy of

thc EPCG liccnce vidc its rcply dated 16 11 2015 The Committcc decidcd to dclibcratc further on it

Case is dcfcrred to 02 02 2016

S,No.564

Decision: The Committee noted that the firm's

examination and Comments.

Case is deferred to 19.01.2016.

reply dated 07.12.2015 has been sent to DHI

Case No A/R-12 M/s  Ductmaster

lndia   Pvt   Ltd′

Bangalore

HQF No 01/80/050/(Ю 762/AM09/DE

SI

Lic No&date

Meeting No.19l16 RA F No 07/24/040/00190/AM09 0710058660

dt 22 07 2008

Date:22122015 Request for fixation of norms

Case No A/R‐ 80 M/s. Autotech

lndustries (lndia)

Pvt. Ltd., Chennai

HQF No 01/80/050/00541/AM13/DE

SI

Lic No&date

Meeing No 19/16 RA F No 04/24/040/00166/AM13 0410142832

dt 23 01 2013

Date:22122015 Request for revision of norms

for



S.No.565

07122015

xqP1631/aO/Os O / oO17 3 I AM12 I oEM/s   Autotech

lndustnes undia)

Pvt Ltd′ Chennai

case No A/R‐ 81

RA F No 04/24/040/00072/AM 12Meetlng No 19/16

Request for revision of normsDate:22122015

becisiOn:The Committec notcd that thc flnn's

exatnination and Comments

Case is deferred to 19 01 2016

S.No.566

Case No A/R-82 M/s     Autotech

lndustries  (lndia)

Pvt Ltd,Chennai

百QF No 01/80/050/00680/AM10/DE

SI

Lic No&date

Mee■ ng No 19/16 RA F No 04/24/040/00228/AM 10 0410110480

dt 31 12 2009

Date:22122015 Request for revision of norms

Decision:The Committee decided to modi～ the nOrms based upon wrltten rccommendation of DHI vide lD Note

No. Nil dated 22.12.2015(copy to be sent to RA and firm) for the purpose ofredemption ofthe above mentioned AA.

RA may take further action accordingly.

S.No.567

Decision: The Committee noted that firm's

06.08.2015, followed by reminder on 23.10.2015

again to expedite comments.

Case is deferred to 02.02.2016.

rcquest datcd 22 06 2015

tO cxpeditc their comments

has been sent to C&PC on

and decided to remind C&PC

Case No A/R‐ 89 M/s   Freedom

Ophthalrnic  Pvt

Ltd′ Hosur

HQF No 01/80/050/00525/AM15/D[

SI

Lic No &date

Mee■ ng No 19/16 RA F No 04/24/040/00232/AM15 0410159832

dt 03 12 2014

Date:22122015 Request for amendment of norms
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SoNo.568

Case No.A/R‐ 90 M/s. Terumo

Penpol Ltd.,

HQF.No.01/80/050/00073/AM16/DE

S.:

Lic.No.&date

Meeting No.19/16 RA.FoNo.53/21/040/00002/AM10 5310008377

dt.28.05.2009

Date:22.12.2015 Request for fixation of norms

Decision: The Committee noted that the C&PC has directly issued a deficiency letter on 23.09.2015 to the

firm to provide certain information, followed by reminder on 20.10.2105 and decided to issue final

reminder to furnish reply.

Case is deferred to 02.02.2016.

S.No.569

Case No. A/R-104 M/s. Godrej &

Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00053/AM16/DE

S.:

Lic.No.&date

Meeting No.19/16 RA.F.No.03/94/040/01034/AM15 0310793873

dt.01.02.2015

Date:22.12.2015 Request for revision of norms

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP o on 10.11.2015)

letter sent to them on 07.12.2015 and decided to send final reminder to furnish reply failing which the case will be

rejected with direction to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to 02.02.2016.

S.No.570

Case No.A/R-125 M/S.Xytel lndia

Pvt.Ltd.′ Pune

HQFoNo.01/80/050/01653/AM09/DE

S.l

Lic.No.&date

Meeting No.19/16 RA.F.No.31/24/040/00248/AM09 3110036856

dt.02.01.2009

Date:22.12.2015 Request for fixation of norms

Decision: The Committee decided to rati! the norms based upon recommendation of DIPP vide lD Note No'

12 I lO3 /2Ol 5 -TSW7O-A/R dated I 5.09.20 I 5 as under:-

l. Net weight of export product may be specified as 30 MT'

2. euantities of import items at Sl.No.l to 39, 49 to 55 & 62 to 194 may be allowed on net to net

basis with accountability clause'

3. euantities of import items at Sl.No.40 to 48, & 59 may be allowed 1.0 Mtr./mtr. Content in export

item as claimed by the firm.
4. Quantities of import items at Sl.No.56 to 58, 60 & 6l

export item as claimed bY the firm.

RA may take further action accordingly.
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S,No.571

Case No C‐05 M/s. Larsen & Toubro Ltd.,

Kolkata

HQF.No.01/80/162/00061/AM 14lDES.l

Meeting No.19/16 Request for clarification against SION at Sl. No.

C-1647 of Engineering Products - reg.

Date:22122015

Decision: The Committee noted tho七 RA, Kolkata vide it's letter F No 02/21/40/357/AN413 and

F.No.02/21140/399/AM l3 dated 22.12.2015 has r€quested to treat the reference as withdrawn as the clarification

sought by the firm is no longer required by them and accordingly NC decided to close the case'

RA may take further action accordingly.

S.No.572

case No. c-05 M/s. Plansee lndia High

Performance Material Pvt.

Ltd., Mysore

HQF.No.01/80/162 I oo792l AMt4/ DEs.t

Meeting No.19/16 Request for New Fixatio of standard lnput

Output Norms (SION) for the export product

"Machined Parts of Tungsten / Molybdenum

for Semiconductor lndustry"

Date:22122015

Decision: The Committee noted the request of lhe flrm for revision of SION for 'Machined Parts of
TungstenMolybdenum for Semiconductor Industry" has been deliberated in the Norms Committee meeting and

decided to reject the request as it is ofthe view that SION for the above mentioned items cannot be fixed. However, if
the firm is willing then they can apply for AA on no norms basis.

*****
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Ministry of Communications and Information Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of
advance Licence No.3210070400 dated 28.11.2013 issued to M/s. Alstom

Transport India Ltd. Coimbatore.

Reference DGFT I.D. No. 01/80/050i00410/AMl4lDES-11201 dated 8.5.2015 vide

which comments of this Department have been sought on the above mentioned application of
M/s Alstom Transport India Ltd. Coimbatore for ratification of the norns of advance licence

issued under Para 4.7 for export of "Railway Traction and Signalling Equipments".

2. The FOB value of export is Rs146,881,480.00 (US$ 2,361,438.58) and CIF value of
Import is Rs 1 27,0 46,496.36 (US$ 2,042,548.26).

3. The application has been examined in the Department of Electronics and Information

Technology from technical angle. The items proposed for import are essential to assemble the

products to U" exported. Thii Department recommends ratification of norms of advance

authorization as per enclosed Annexure'A'.

(As靡
Director

DGFT Bha

DIT U.O. No. 17(26)/2015-IPHW dated 20.11.20i5
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ANNEXURE`A'

ＳＬ
．

Ｎ。

ltem Comment

1 Items at Sl. No 1.-L!,13-28,30-35, 38-47 ,50,55-62, 70-73,75-

7 6,7 8,87-83,87 -90,92-96,98-L02, 7O4-t29, !37 -2\9, 220-237,

239-295, 297 , 299-303, 305-337 ,339-361, 363-377 ,379-383,
386-387, 389-390, 392-395, 397,399, 402-404, 406-407, 4O9-

41L, 413-477, 4L9-42!, 423, 425, 429, 431, 433-438,

440,442-444, 446, 448-452, 454-457, 465-466, 468-470, 474-

47 5, 47 7, 47 9, 48L- 483, 485-487, 492-524, 527 -552, 554-5 64,

566, 568-594, 598,603-61.6, 618-626, 628-63L, 638-650, 652-

67 0, 67 2-686, 688-7 67, 7 7 L-7 7 4, 7 7 9 -7 80, 7 84-81-4, 876-824

On net to net basis with

accountability clause on nil

wastage basis.

2 Items at Sl. No !2, 29,,37,48-49,57-54, 63-69,74,77,79-80,

84-86,9 1-,97,, 103, 1 30- 1 36,2!9, 238, 29 6, 298, 304, 3 3 8, 3 62,

378,384-285, 388, 391, 396, 398, 400- 40]-,405, 408, 472,

418, 422, 424, 426-428, 430, 432, 439, 441, 445, 447 , 453,

458- 464, 467,47 L-47 3, 47 6, 47 8, 480, 484, 488-49 L, 525-526,

553, 565, 567, 595-597,599-602, 617,627, 632-637, 651,

67 t, 687, 7 68-77 0, 77 5-77 8, 7 81.-7 83, 815

As applied by the party on nil

wastage basis.
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rage 1 01 1

Subject: Advance License No 051039't39g dated 26.09.14 in respect of M/s
Spray Tec lndia Ltd.

To: nc1.dgft@nic.in
Cc: haradhan.das@nic.in

OFFiCE OF THE DEVELOPMENT COMM:SSiONER

12/21/1505:44 PM

Kanwalhder sodhiく kanwalinder sodhi@nt h>

MICRO SMALL&MEDIUM ENttREPRISES

MECHANiCAL DiV:S10N

Subject: Advance License No 0510391398 dated 26.09.14 in respect of M/s Spray Tec lndia Ltd.

The following information is required before norms can be fixed:-

Difference between import and export item along with photographs showing placement of import material in export product.

This issues with the approval of Director (ME) for taking view by NC.

(K.S.Sodhi)

AD(ME)

Shri Haradhan Das.FTDO.DGFT Udvog Bhawan Ncw Delhi

O/o The DC(MSME)UO notC n0 30(193)/2014‐ ME dated 23.01.15

ｔｅ
　
ｍ

Ｄ

隋

りdI露酬 酬∬轟Ы懸路:」JこLnerlγ器障妥玉嶽∬誦3制器騰:h｀じ石bd‖
Trade
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https://mail.gov.in/iwc_static/layout/shell.html?lang:en-IN&3.0.1.0.0_16051217 22-12-2015
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Products(india)Ltd.,Baroda.

lf

Page 1 01 1

⌒

Subject:

To:

Cc:

nc1.dgft@nic.in

haradhan.das@nic.in

Date: 12/21/1505:45 PM

From:Kanwa!hder Sodhiく kanwalhder sodh@nに in>

Office ofthe Development Commissioner

Micro Small&Medium Enterp画 ses

MECHAN:CAL D!ViSiON

30(144)/15¨ME

SubieCt:AA no 3410040806 dated 17.12.14 in respect of M/s Banco Products

(lndia)Ltd.l Baroda.

The norms may be fixed as follows:-

. lmport of Sno 1 lo 4 may be allowed as per SION C-1891 .

. lmport of Sno 5 may be considered as decided in NC meeting vide case
no. 2126180-4LC212013 dtd 1 8.03. 1 4.

This issue with the approval of Director (ME)

(K.S.Sodhi)

AD(ME)

shn Haradhan Das,FTDO,DGFT Udhvoo Bhawan,New De!hi

O/othe DC(MSME)UO note No 30(144)/14-ME dated 29.09.2015

32ィ
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Ref: Your Letter dtd. 29.09.2015 issued from file no.: 460L'J./17 /201,4- pC - il.

Respected Sir,

This is with reference to your letter issued from above mentioned file no. in respect of ratification of
norms pertaining to Advance Authorization no.0510394802 dated 03.07.2015 asking us to submit
technical information for ratification of norms.

Sir, firstly we regret the delay in filing reply as we got the above letter very late on 02.11.2015 and
the Technical Persons were also not available due to festivals.

Sir, regarding your detailed queries we wish to inform you that the above authorization has total 63
export items, hence it is taking some more to gather and prepare the requisite details to reply your
queries.

We therefore kindly request you to grant us time of 30 days from the date of filing of our reply
enabling us to prepare and file the details with your office. However we assure you that we will try to
file all the documents as required much before the time sought by us.

We hope that you will find above in order and request You to kindly grant us some

:i:llil

more time for 30
<_-...--_-,

ヾゝ

Date :03.12.2015

-4
To,

The Joint t2dlrstrial Advisor,
Departryr6nt of Chemicals & petrochemicals,

tvlinlsrty of Chemicals & Fertilizers,
Rfrm No. 223, A Wing, Shastri Bhawan,

/(ew Delhi-L10001

Ft<.aAttn.: 
sh. o. p. sharma

infnr.rn31i6n with your office.

丁hanking you in anticipation ofyour kind co― operation.

Yours faithfu‖ y′

For MOTHERSON SUMISYSttEMS LIM!丁 ED
(DryaMoTHf RSON AUTOMOTTVE TECHNOLOGIES & ENGTNEERTNG)

(Auttlolized Signatory)

:ぶ
:電LttT格棚 酬 i般!腸盤 ∬酬

岬隔鴫ι

イ

New Delhi-110001

V´

Motherson Automo■ ve Technologies&Engineering〔 A:
MATE Central ollice:10th looL P10t No:1,Sector・121 NOida・ Greater Noida Expressway Noida‐ 201301′ Ph

Regd omce 2nd looL鴫 割Ock B・ 1,Mohan COoperalve hdustね I Estate,Mathura Road′ New Ddh111004t Fax No■ 91114055594Q ciN Ne L34300DL1986P∝ 02“01
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(l82yls-ME

Subject: AA no 0510394820 dated 07.07.15 in respect of M/s Deepeka Exports Pvt Ltd

Norms may be fixed as follows:-

. Relevant size of Sno I of iterns of import may be allowed for 6339 kg inclusive

of 9.36Yo wastage after affectin g l/3'd recovery for scrap.

. Relevant size of Sno 2 of items of import may be allowed for 2701 kg inclusive

of 7 .36% wastage after affectin g ll3'd recovery for scrap

This issues with the approval of Director (ME) for taking view by NC.

AD(ME)

0/o Thc DC(MSME)ID notc no 30(182ソ 15-ME dated 01.12.15

3Ч



Ministry of Heavy lndustries&Public Enterprises
Departrrlent of Heavy lndustry
TSW(B)SectiOn

Subject: Application of M/S Wheel lndia for ratification of
norms of A/ヽ no-0410160967 dt 31-08-15.

DES― I′ DGFT may kindly refer to the above mentloned AA of
M/S｀Ⅳheel lndia.The nrm may be asked to submit following
information as per ttechnical detalls appendix 4E in Hand Book
oF Appendixes in Ayat Niryat forrns.
1. Slno a and b of(11)&B(b)Of Englneering products,
2. Appendlx ll A of application,

―
ミ

踏

Development Officer
16-12-15

』
“

DGFT′
「
l~DO′ NC― I

Deptt.of HI′ UO No3(198)/15-丁 SW(B) dated

／

ヽ



Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

丁SW(B)Section

Subject:Application of M/S LMT for ratification of norms of AA
NO-3110065624 dt 07-09-15.

DES-I, DGFf may kindly refer to the above mentioned
Advance Authorisation of M/S LMT. The firm has applied for
ratification of norms for export of gear hob. The firm may be

asked to submit information as per Technical details appendix
4E in Hand Book of Appendixes in Ayat Niryat forms.
1. Sl no a of (ii) Engineering products.

The above issues with the approval of IA(KKT). 
/hU

B.C, Nayak
Development Officer

L4-L2-15

DGFT (. FTDO, NC-I, DES- I)
Deptt. of HI, UO No 3(193)/1S-TSW(B) dated
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

∝54

30(181)/15-ME

Subject: AA no 0710108718 dated 11.09.15 in
Gardener Pranita Pvt Ltd.

'i'iru loilowing itlounltion is requirecl:

respect of M/s Aerospace

Detailed technical note on manufacturing process including the relevant flow
sheet

Difference between the import arid export product.
Size and specification including grade, composition, range, thickness etc of the
items proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import
has been arrived at, including the net weight of components to be manufactured
out of these imported materials, wastages claimed at each stage of manufacturing'*,ith 

complete justification and supported by documentary evidence/drawing.
If the items are mentioned in the inspection report of MSME-DI Bangalore, then
the sheet correlating the same to be provided.

This issue with the approval of Director (ME)

ン tl,γ

●

　
　
●

(K.S.Sodhi)
AD(ME)
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Shri H. Das.FTDO. DGFT Udhyog Bhawan. New Delhi
O/o the DC (MSME) UO note No 30(l8lyi5-ME dated-01:12:15'- '.\
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Department of Heaw lndustry

UdYOg Bhawan

File No.3/166/2015-丁SWB
Date 22/12/2015

Ref:AA41030238 M/s Auto tech lndustries Chennai.

Export Product:Shaft Assembly with ro‖er ttappet-48000 Numbers.

The applicant has submitted detailed calculations and value of scrap sale
lnput

For AA -410110480 first two inputs are on repeat basis of above AA41030238.

This issues with the approvalof JS(RKS)

i,

lde* ''"^j 
-------(K.K.Tiwari)

lndustrialAdviser
Dy DGFT

DES― |

G

S.no

AA
Item Qty recommended

1,2 Steel Blank 1.15Ke/Kg content in EP

after taking 2O%o recovery from scrap
3′4 Bronze rod 1.32 Kg/Kg cOntentin EP

after taking 25%recovery

6′ 7 Roller tappet
Rough casting

1.30 KglKg content in EP

after taking ZOYo recovery

Bη
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F. No. 7123512011-T5\\' z' )

llinistrl of' Clonunerce & Intlustry
I)epirrtrnent of Industrial l'olic1' & Pt'ontotion

(Tech n ic:rl Supptr rt \\'ing)

I rdr og
Datcrl. the

―
‐ 2

Bhawan.Ne、‐Delhi
lSt Januar、' _2016

(S.K.Jain)
Developnlent Officel・

Tel:011-23063166

OFFI(:E }IE\IOR.\NDI.INI

Sultject: Application fronr i\l/s Pllnsee India IIigh I'erlbrntilnces t\laterials Pvt. Ltd.,
)11sore fr-rr l'iration ol'Stantl:rrtl Input-Output Norms (SION)

Itel': DGF'f I.D. Nr-r.01/80/162/00192/A\l-15/DIiS-l/1258 cl:rted 15.12.2015

N.lrs Plansee lntlia High Pertbmriulces r\laterials Pvt. Ltc1.. Nllsore have submittecl an

application fbr ti.rltion of Standarcl inpLrt-Outpui i\orn-rs fbr manutircturc- o1' "\lacliinecl Parts tif
Tur-rgsteirl i\ lolr bclentttu ttlr SettricoirciLtctor Itrrlttstrt ".

Fimr has reqLrestecl tlrl liring ir \\Llstaqe of 600,'i, on inpLrt itents like Tungstetr'

\lollLrdenLur SheetsiPlatesl Rods;'Bals tbr the manufacture of rnachinecl pafts. Thev have also

submitteci some diagrams ol machined parts anci it is obsen'eci that erport products are

rlachined parts/'coirponellts manuthctLu'ed b1 tlris partictilar trrm and r',,astage rr'ottld varv tt'ont

part to pa[. FLlrther it apprears that the f-rrm has not ciairled anr-licence under dutl-erer-i-rption

scheme tbr this prodnct so thr.

Keeping above in vierv it is t-elt that it u or-tlcl not be proprEl to fir SION fbr this proclLtct.

This rnal be placed before the Nolms Committee lor consideration and approval a*c

deernecl fit.

To
Directorate General of Foreign Tracle
(Sh. Flararlhan Das, FT'DO, DES-I )
frd]'og Bhau':tn, Nerr Delhi
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